FIR No. 63/2020

Under Section : 354/376/506 IPC
Police Station : Ranhola

State vs Sohan Sharma

14.09.2020

Present: Shri Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).
Shri Sanjay Kumar learned counsel for the applicant through
video-conferencing (CISCO Webex).

Chargesheet not received from the concerned Court. Let a re-

minder be sent for the next date i.e. 17.09.2020.
@\‘I@\HISHAL)

Addl. Sessions Judge-08
West District, THC Delhi

14.09.2020



FIR No. 448/2019

Under Section : 33/38/58 Excise Act
Police Station : Nihal Vihar

State vs Naresh Kumar Yadav

14.09.2020

Present: Shri Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).
Shri Harsh and S.L. Sahangi learned counsel for the applicant.

This is an application for grant of bail to applicant/accused Naresh Ku-
mar Yadav on the ground that he is innocent and is ready to join the investiga-
tion in this case.

Reply filed.

The applicant is the owner of the vehicle which was alleged to have
been used in the transportation of illicit liquor by the co accused who has been
granted bail according to the applicant's counsel.

Let the applicant join the investigation as and when called by the 10.

Put up for disposal of the bail application on 26.09.2020. The applicant

Re. oY N

Addl. Sessions Judge-08
West District, THC Delhi

14.09.2020

be not arrested till the next date.

Copy of this order be given dasti.



FIR No. 827/2020
/354/354A/506/509/34 IPC
Police Station : Ranhola

State vs Manvir Lakra

Under Section : 323/341/325

14.09.2020

Shri Santosh Kumar, learned Additional Public Prosecutor

for State through video-conferencing (CISCO Webex). .
Shri Mahesh Kumar Patel learned counsel for the applicant/ac

Present:

cused.
Sh. Kush Sharma counsel for complainant.

IO in person.

This is an application under section 438 Cr.PC for grant of anticipatory
bail to applicant/accused Manvir Lakra.

It is submitted that the petition is pending before the Hon'ble High Court
of Delhi regarding some directions to the investigating agency, which is now
fixed for 17.09.2020. It is submitted by the counsel for applicant that initially the
FIR was registered under bailable offences and during the investigation section
354/354A and 325 were added. He further submits that the applicant is ready
to join the investigation as and when called by the investigating officer and
should be given a notice of arrest as per the judgment of Arnesh Kumar vs
State of Bihar & Anr. 2014(3)JCC 1529.

On the other hand, learned counsel for complainant submits that the in-
vestigating agency has not invoked section 307 IPC which is clearly made out
in this case. He further submits that the applicant is absconding that is why the
investigating officer is not in a position to serve notice upon him. Investigating
officer also endorsed this fact that the accused is absconding and non-bailable
warrants were issued against the applicant. Lastly, the counsel for complainant

has raised an apprehension that the complainant has a perception of threat
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